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 (Amdt.)  Bill

 November,  1987.”

 The  motion  was  adopted.

 12.08  hrs.

 CONSTITUTION  (SCHEDULED  TRIBES)

 ORDER  (AMENDMENT)  BILL

 [Translation\

 MR.  SPEAKER  :  9  Rajendra  Kumari

 Bajpai.  Mr.  Ramswaroop,  now  you  can

 oppose  it.

 St  RAMSWAROOP  RAM  (Gaya)  :

 I  want  a  clarification  only.

 MR.  SPEAKER  :  1.21  her  move  the  Bill.

 Thereafter  you  can  oppose  it  and  then  you

 will  get  the  clarification  automatically.

 (Interruptions)

 MR.  SPEAKER  :  There  is  no  such  rule

 under  which  you  could  ask  for  a_  clarifica-

 tion.

 [Bnglish)

 SHRI  RAMSWAROOP  RAM  :  छी16  15

 ready  to  clarify.

 [Zranslation]

 MR.  SPEAKER  :  14.  Ramswaroop,

 why  do  you  insist?  It-cannot  be  done

 under  the  rules.  Until  and  unless  she  speaks,

 you  cannot  oppose.

 [English]

 First  of  all  she  has  to  move,  thet:  you

 oppose  it,  if  you  like.

 (Interruptions)

 [Zranslation]

 Did  1  ever  prevent  you  from  opposing  ?

 You  can  support  or  oppose  it,  as  you  wish.

 [दूही]

 rie  MINISTER  OF  STATE  OF  THE

 MINISTRY  OF  WELFARE  (DR.

 RAJENDRA  KUMARI  BAJPAI)  :  ।  xe8  to

 move  for  leave  to  introduce  a  Bill  to  provide

 for  the  inclusion  of  certain  tribes  in  the  1151

 of  Scheduled  Tribes  specified  in  relation  to

 the  State  of  Meghalaya.
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 MR.  SPEAKER  :  The  question  is  :

 “That  leave  be  granted  to  introduce

 a  Bill  to  provide  for  the  inclusion

 of  certain  tribes  in  the  list  ०

 Scheduled  Tribes  specified  in  rela-

 tion  to  the  State  of  Meghalaya.”

 The  motion  was  adopted.

 DR.  RAJENDRA  KUMARI  BAJPAI:

 I  introduce  the  Bill.

 With  your  permission,  Sir—if  you

 permit—I  can  clarify  the  point.  There  is

 no  such  proposal  or  move  from  the  Govern-

 ment  with  regard  to  the  question  raised  by

 Shri  Ramswaroop  Ram  in  the  House,

 regarding  Paswan  and  Dusad.  We  are  not

 going  to  do  anything  against  them.  These

 are  all  rumours,

 [  Translation]

 MR.  SPEAKER:  You  have  made  a

 mountain  out  of  a  molehill.

 SHRI  RAMSWAROOP  RAM  :

 in  the  newspaper.

 MR.  SPEAKER  :  Bahut  shore  sunate  the

 Pahaloo  mein  dil  ka,
 Jo  chira  to  katara-e

 khun  nikala.

 ।  was

 [English]

 PROF.  MADHU  DANDAVATE  (Raja-

 pur):  It  was  a  mutual  arrangement,  Sir.

 (Interruptions)

 SHRI  9.  JAIPAL  REDDY  (Mahbub-

 nagar)  :  16  was  a  case  of  arranged  marriage  !

 12.09  hrs.

 STATEMENT  २८  :  CONSTITUTION

 (SCHEDULED  TRIBES)  ORDER

 (AMENDMENT)  ORDINANCE,

 1987

 [English]

 THE  MINISTER  OF  STATE  OF  THE

 MINISTRY  OF  WELFARE  (DR.
 RAJENDRA  KUMARI  BAJPAD  :  1  beg  to

 lay  on  the  Table  an  explanatory  statement

 (Hindi  and  English  versions)  giving  reasons
 for  immediate  legislation  by  the  Constitution

 (Scheduled  Tribes)  Order  (Amendment)
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 Ordinance,  1987.

 MR.  SPEAKER  :  The  House  shail  now

 take  up  Matters  Under  Rule  377.

 12.10  hrs.

 MATTERS  UNDER  RULE  377

 [Translation]

 (i)  Need  to  assist  the  State  Govern-

 ment  of  Orissa  financially  for

 tribal  development  projegts  in

 Kashipur  Block  of  Koraput

 *SHRI  ४.  PRADHANI  (Nowrangpur)  :

 The  Government  of  India  are  negotiating

 with  the  International  Fund  for  Agriculture

 Development  (IFAD),  Rome  for  launching  a

 tribal  development  project  in  Kashipur  block

 of  Koraput  District,  Orissa.  The  project

 period  would  be  for  7  years  and  the  cost  of

 the  scheme  is  about  Rs.  35  crores,

 Government  of  Orissa  would  be  getting

 about  42  per  cent  of  the  project  cost  from

 Government  of  India.  The  remaining  58

 per  cent  of  the  project  cost  has  to  be  funded

 by  the  State  Government  over  the  7  year

 period.  The  position  of  State  Government  is

 financially  not  sound  cnough  to  bear  the

 remaining  cost  of  58  per  cent  because  the

 State  has  already  suffered  a  huge  loss  due  to

 prevailing  severe  drought.  The  State  is  also

 experiencing  cyclone,  flood  and  other  natural

 calamities  which  are  crippling  its  economy.

 12.11  hrs.

 [द1९..  DEPUTY-SPEAKER  itn  the  Chair]

 As  such,  1  urge  upon  the  Government

 of  India  to  advice  the  Ministry  of  Welfare

 to  take  early  decision  in  the  matter  and  as

 requested  by  the  Government  of  Orissa  at

 least  50  per  cent  of  the  internal  finance

 should  be  borne  by  the  Union  Government

 so  that  the  project  can  be  launched  in  the

 tribal  and  backward  area  of  the  State  at  an

 early  date.

 (ii)  Need  to  take  necessary  measures

 to  check  the  spread  of  Jhar-

 khand  movement  ip  Bihar

 *SHRI  ANADI  CHARAN  DAS

 (Jajpur):  The  Jharkhand  stir  is  gaining

 *The  speech  was  originally  delivered  in  Oriya.

 momentum  in  Ranchi  and  spreading  to  the

 entire  Chhota  Nagpur  area.  The  tribal

 inhabitants  in  those  areas  have  been  neglect-

 ed  for  long  and  they  are  being  exploited  by

 the  outsiders.  There  is  growing  discontent-

 ment  among  the  tribals  and  they  have  been

 demanding  separate  Statehood.  If  they  are

 neglected  and  exploited  any  further,  the  stir

 may  take  an  ugly  turn  and  it  may  spread  to

 neighbouring  States  of  Madhya  Pradesh  and

 Orissa.  Therefore  steps  should  be  taken  for

 their  socio-economic  development.  The

 Government  should  assist  them  for  their

 educational  development  and  for  the  promo-
 tion  of  their  culture.  The  tribal  leaders

 should  be  brought  to  the  negotiating  table

 and  they  should  be  advised  against  any

 further  movement.

 (iii)  Need  to  take  necessary  steps  for

 encouraging  study  of  Sanskrit

 Janguage  in  Punjab

 8111  UMAKANT  MISHRA  ।  (Mirza-

 pur):  Mr.  Deputy-Speaker,  there  was  a

 time  when  hymns  of  Vedas  and  Upanishadas
 used  to  be  heard  in  every  nook  and  corner

 of  Punjab  and  several  Sanskrit  epics  were

 written  there.  This  is  the  place  from  where

 the  philosophy  and  science  in  Sanskrit  books

 had  found  their  way  to  Western  Asia  and

 Europe.  On  this  basis  only  India  had  be-

 come  the  pioneer  of  the  world.  But  today
 efforts  are  being  made  to  eliminate  Sanskrit

 language  from  that  very  Punjab.  The  soutge
 of  high  ideals  of  Guru  Nanak  are  Upa-
 nishadas  written  in  Sanskrit.  It  is  a  matter

 of  concern  that  efforts  are  being  made  to
 eliminate  the  source  of  Gurbani  i.e.  Sanskrit

 in  Punjab.  The  posts  of  Sanskrit  Teachers

 are  being  abolished  and  the  vacancies  are  not

 being  filled  up.  The  suggestions  of  Sanskrit
 Commission  1956  and  the  Sanskrit  Develop-
 ment  Programmes  of  1980-81  of  the  Gov-

 ernment  of  Punjab  are  being  neglected.
 Sanskrit  schools  and  brilliant  students  of
 the  language  are  not  being  provided  any

 help  and  teaching  of  Sanskrit  is  being  dis-

 couraged.  Sanskrit  has  nothing  to  do  with

 any  regional  language.  Rather  Sanskrit  is

 mother  language  and  helpful  to  all  regional

 languages.  Sanskrit  language  is  the  root  of
 the  great  cultural  heritage  of  India.  In  view
 of  this  one  cannot  understand  why.  the
 Government  of  Punjab  is  showing  such
 indifference  towards  Sanskrit.


